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This petition has been filed by the petitioner, NTPC, for approval of tariff for
Vindhyachal STPS, Stage-lll (1000 MW) (hereinafter referred to as “the generating
station”) for the period from 1.4.2009 to 31.3.2014 based on the Central Electricity
Regulatory Commission (Terms and Conditions of Tariff) Regulations, 2009 (hereinafter
referred to as “the 2009 regulations™).

2. The representative of the petitioner submitted that the date of commercial
operation of the generating station was 15.7.2007 and the tariff for the generating
station for the period 2009-14 has been filed in terms of the 2009 regulations specified by
the Commission. He also submitted that additional information has been filed as
directed by the Commission and copy has been served on the respondents. The
representative further submitted that in addition to the additional capital expenditure
covered under Regulations 9(1), 9(2) and 19(e) of the 2009 regulations it has claimed
additional expenditure which are necessary for the efficient operation of the
generating station during its life time and detailed legal submissions on the admissibility
of such expenditure has been filed. Accordingly, the petitioner had prayed for
determination of tariff of the generating station.
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3. None on behalf of the respondents was present. As regards the claim of the
petitioner amounting to Rs. 0.30 crore for on-line CO: system, under Regulation 9 (2) (i)
(change in law), based on the orders of MoOEF, Gol, the petitioner was directed to justify
on affidavit, as to how the expenditure on CO2 monitoring system has been claimed
under the above regulation, latest by 16.4.2010.

4, Subject to the above, order in the petition was reserved.
Sd/-

(T.Rout)
Joint Chief (Law)
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